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) LEASE DEED
Tilis LEASE DEED is made and executed on this..(ﬁ

day of 22015 at Hyderabad by and between:

VAIBHAV COLD STORAGE, a partners‘hip firm who i
e etammer v o se registered office is situated at 84C & G si
pgtner o thirdgpartrc’i;rar:nfa;::):\{at, Medchal Mandal, R'anga Reddy District representegc; ‘:JySllttl::fre(:
S et P MLA COlnlvas Bhf.ltada -S/o Late Sri Raghunathmal Bhutada aged about 6S
e R ,R/o s 6:ny, Banjara Hills, Hyderabad and Mr. Dhanraj Soni,S/ ” .
‘ A -2-686/19, Road No.12, Banjara Hills, Hyderabad o Sree Kishan

(Hfreinafter cailed the "
@ " . )
heg-s, reiirliounmerar LESSOR" which expression shall mean and include all the
) fii ; atives, successors-in-interest-in-title, execut sz partners, their legal
of §he first part).. s utors, administrators and assignees etc

A

M/s GUBBA COLD STORAGE PVT LIMITED, havin

Trrjulghery, P&T coio i E reglsteradiotfice gt mi
, ny, Trim : premises Plot No.
ny, ulghery,Secunderabad represented by its Managing' Di 25; Lane opp.SBI
= M rector Sri Gubba

/ = 7 -0, g
Nagende_l Rao S/c Late Sri Gubba Kasllmatham aged zbout Cc2 vears, R/o Plot No.6 Tirumala Housin
< , ag
(k Y, Lane L , A vndarabga:! ’.Herc...-.a! tar ca.'/! 4 the 13 =33 C
SO ty, Lane beside "’)()dw(}lld Kall'ha_ na, Sec ez ¢ "LESSEE which

, =8

For VAIBHAV COLD
For Gubba Cold Storage Pvt. Ltd.

Ma rector

axpression shall i i ir i
o s mean and include all its directors, their legal heirs, legal representatives, successors-in-
-title, executors, administrators and assignees etc., of the second part).

hwacztzgfe:’;i:::f}?;f is a partnership firm, having four partners out'of which first and third_ partners

partnership firm, having purchased Ac.1.0 land in Survey No 84 C & G situated at

Yellampet village, Medchal Mandal, Ranga Reddy District, constructed warehouse for storage of

agriculture produced on the land owned and possassed by the individual partners in their names by
investing their individual respective capitals under the partnership firm name and style M/s VAIBHAV
COLD STORAGE. After constructing the above said warehouse at the above said 84 C & G, Yellampet
Village, Medchal Mandal, Ranga Reddy District under the partnership firm name and style of M/s
VAIBHAV COLD STORAGE, the partnership firm found it difficult to carry on the same and intended to
lease out the above said warehouse.

WHEREAS the party of the second part i.e., Lessee M/s GUBBA COLD STORAGE PVT. LTD , represented
by its Managing Director Mr. Gubba Nagender Rao app!'oached to the party of the first parti.e., LESSOR
and expressed its desire to take the above said warehouse constructed by the partnership firm alorg
‘with office room at a monthly warehouse charge. .

The Lessor have agreed to the offer of lease out of the above said warehouse at the above said monthly
warehouse charges which has to be paid by the lessee on or before 10th day of every succeeding English
calendar month. To avoid any further complications or misunderstanding in the terms of the lease deed
it has been agreed by the above said lessor and lessee to reduce into writing the following terms and
conditions in‘leasing ot the above warehouse.

THIS LEASE DEED FURTHER WITNESSETH AS UNDER:

1 That the lessor representing the partnership firm carrying under name and style of M/s VAIBHAV COLD

STORAGE are the possessors of the cold storage plant and warehouse along with land owned by
Mr.Ramnivas Bhutada and Mr.Dhanraj Soni, in Ac.1.0 at Survey No.84 C&G, situated at Yellampet village,

Medchal Mandal, Ranga Reddy District have delivered the vacant peaceful possession of the above said

into warehouse.

2. That the lessor had a condition that in above said warehouse one should store only the agriculture
products. Either directly brought by the farmer, dealer, company, AOP, Society etc., the lessee agreed
and confirmed that they will store agriculture produce only.

3. That the above said lease is fixed for a period of 15 years from the date of execution of this lease
deed. Which begins from 1-7-2015 to 28-6-2030. The Lessee charges shall have to enhance from time to

time which is as follows: - " . S

Centd/3..

For Gubba Cold Storage Pvt. Lid. For VAIBHAV COLD
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Further, the applicant appears to have entered into agreements with their

customers for providing storage services. Relevant extract of such agreement is
reproduced below:
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F.N0.5-2-436/A, Risala Abdulla, .S
Hyderabad, T.S Ph:12461 545’3"--‘,
ACGRELMENT

This lease deed is made and executed on this the day of 30th of July, 2016 at Fyd ba
> ydera d
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) Mis. Po;}'nlah Biagrowth Pwvt Ltd a Private Limited Company incorporated under the
Indian C:vol']:xpunles /“\‘ct 1956 having its office at # 134, Nagalaxmi Tower,3"™ floor, 20% main
. road. Rujniinagar, 5" Bleeks-Bargatore , hercinafter called as LESSBES which expression shall

mean and include their heirs, legal representatives, successors-in-interest

i : executors
administrators AND assigns etc., ’

N G

:

M/s GUBBA COLD STORAGE PRIVATE LIMITED., having its registered office at #
Plot Ne. 25, Lane Opp. SBI Trimulghery, P & T Colony. Trimulgherry Secunderabad
Telangana. Represented herein by its Directar, Mr. GUBBA KIRAN, S/o Mr. Gubba Na ender
Rao, hereinafier called as TLESSORS which expression shall mean include their heirs gLe: al
representatives, successors-in-~interest, executors, administrators and assigns etc., E &

QR

Fer PONALAB:BIOGROWTH PRIVATE LIMITES

sid Storage Pyt (RS

&) .

T For Gubba

" KAMAGING:DIRECTOR 1

M/s. GUBBA GREEN COLD PVT. LTD., having its registered office at # Plot:No. 25, |}
Lane Opp. SB1 Trimulghery, P & T Colony, Trimulghery, Secunderabad, Telangana.
Represented herein by its Director, Mr. GUBBA KIRAN, S/o Mr. Gubba Nagc_ryc:lar Rao,
hereinafter called as LESSORS which cxpression shall mean include their heirs, Legal &
representatives, successors-in-interest, executors, adminlistrators and assigns etc.,

OR

M/s GNR COLD STORAGE PRIVATE LIMITED, having its registgredbogﬁc; ?t # Plot
Nao. 25, Lane Opp. SBI Trimulghery, P & T Colony, Trimulghery, Secunderabad, Telangana.
Represented herein by its Director, Mr. GUBBA KIRAN, S/o M. Gubba Nagender Rao,
hereinafter called as LESSORS which expression shall mean include their heirs, Legal
representatives, successors-jin-interest, executors, administrators and assigns etc.,

OR

M/s. GUBBA AGRO FRESH PVT. LTD., having its registered office at # Plot No. 25,
Lane Opp. SBI Trimulghery, P & T Colony,  Trimulghery, Secunderabad, Telangana.
Represented herein by its Director, Mr. GUBBA KIRAN, S/o Mr. Gubba }\Iagepdcr Rao,
hereinafter called as LESSORS which expression shall mear:j inc}ude their heirs, Legal
ives, successors-in-interest, executors, administrators and assigns etc.,
repmsc{&é;;EﬁEirS the Lessors are the absolute owners of the COLD STORAGE FACILITY
sitpated as under: o .
e Survey Nol50 &I151, Athavelli village, Medchal Mandal, R R District, which shall
hereinafter be referred to as the said <Schedule Property’-(GUBBA COLD....
e e STORAGE=Y5)
e Plot No.101 & 103, 1D A, Medchal, R R District, which shall hereinafter be referred
to as the said ‘Schedule Property’-(GUBBA AGRO FRESH-M2)
e Survey No. 46, Mediciti Hospital toad, Rajbollaram village, Medchal Mandal, R R
Dist. which shall hereinafter be r¢ferred to as the said ‘Schedule Property’~-GNR
COLD STORAGE-R1)
e Survey No.151/A/2, Athavelli village, Medchal Mandal, R R District, which shall
hereinafter be referred to as the said ‘Schedule Property’-(GUBBA GREEN COLD-
Y4)
e Sy.No..85/B, Yellampet Village,Medchal Mandal, R R Dist. which shall hereinafier be
referred to as the sald ‘Schedule Property’-(GUBBA COLD STORAGE-Y3)
« Sy No 84/C & G Yellampet, medchal mandal R R District which shall hereinafter be
referred to as the said ‘Schedule Property’- (GUBBA COLD STORAGE-Y6)
e Sy.No.255, Near outer ring road, kandlakoya village, Medchal madal R R Dist. which
shall hereinafter be referred to as the said ‘Schedule Property’-(GUBBA COLD

STORAGE-K2)
. ]S?ﬁglggﬂ,hduppircddypalli village, ‘Toopran Mandal, Medak Dist.(GUBBA AGRO
RESH-K 1
iyl zsauﬁl--m!d stesmae EYE 1 .~E-.e;gosug,umanpmufgm.m&uqllzo"
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8.2

and ;conditions:

Bt e oa oy

10

The Lessees-have-approached the Lessors for keeping its Seeds Invde-humlldlﬁg('l' cq}ﬁ ,
storage chamber and the Lessors have agreed for the same and th_e' Lessors wi
maintain a temperature of 10 Degrees Centigrade to 15 Degrees Centigrade, with a
Relative Humidity at 40% to 50% for the stocks to be stored.

The Lease period will commence from 1.12,2015 apd shall subsist up to sfot.gi.%ou;
and will be renewed by mutual understanding subjc.ct to cnhancementlo g leas
charges in accordance with the prevailing rates at the time of such renewal.

¥ - & Lessee have agreed to the following Rates for storage of seeds -
The essor Maize Bajrag, Jowar . .28 paise per kg per month
Cotton' &Veg.seed | 33 paise per kg per month
Paddy & Sunflower : 38 paise per kg per month

The Lessee hereby agrees to pay for ¢ minimum billing of Rs 5,000/- is done, else Rs.
5000/- will be billed, . .
Highest quantity of the month will bejconsidered for billing.

Yearty Price escalation of 5%.

e i o N . i d digital signature
It is hereby mutually agreed that an.email message w:th a secure ! L
eman’ating);‘ron"r lessee to-the: lessor shall be sufficient evidence for effecting variation
in the CFT/KGS/PALLETS by the Lessce.

THAT it is hereby agreed between both the iessees and the Lessors that in the event
of the i

stocks being kept in the Cold Storage get spoilt for reasons beyond the contro] of the
Lessors — the Lessors liability for thp same would be limited to Cold Storage charges

of the stocked product only. :

Insurance for the premises will be covered by the Lessors and insurance of Stocks
goods shall be Hability of Lessee.

The Lessee shall insure for the goods stored by way of Comprehensive Insurance
cover against all risks including force Majeure failing which no claim shall be
maintainable against Lessor in the event of any damage or loss being caused to

%

warchoused goods under any:circumstances whatsoever.

Fo- Cahba Cold Sboragh: e A e

Lo FarPONAUAR:BIOGRAWTHPRIVATEIMITED- -~~~

WMANAGIHG DIRECTOR

——

We feel that to determine the tax liability in respect of the services mentioned
in the queries, it is pertinent to refer to the Sl. No. 54 of Not. No. 12/2017-CT
(R) dated 28.06.2017 as amended [SGST Not. No. 12/2017-ST(R)dated 29-06-
2017 as amended] which provides for exemption from GST in respect of
certain services in relation to agricultural produce. The same is reproduced

below:
Chapter,
Section,
SL. Heading, Description of services Rate Condition
No Group or (percent)
Service
Code (Tariff)
54 |Heading Services relating to cultivation of plants|Nil Nil
9986

and rearing of all life forms of animals,
except the rearing of horses, for food,
fibre, fuel, raw material or other similar
products or agricultural produce by way of

(a) agricultural operations directly related to
production of any agricultural produce
including cultivation, harvesting, threshing,
plant protection or testing;

(b) supply of farm labour;

(c) processes carried out at an agricultural
farm including tending, pruning, cutting,
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